w4

IN THE qENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

| ' JAIPUR

| Date of, oréef'ﬁ 49 . O‘?‘F’ - 02-'_

OA Nc.280/2002 '

Rémaﬁtar Sharma4<s/o Shri Rameshwar. Pfasad r/o Neemla,

Tehsil Rajgarh, Distt. Alwér,‘pfeSenly working'as'Gramih
‘ . {

Dak ZSewaﬁ,  Branch . Post Méster, Branch Neemla, Tehsil

Rajgérh, Distt. Alwar. |

' j : i : | .; Applicant

’ - . " Versus |

1. " Union of Indjé through the Secretary, ﬁeptt. cf

Posts, Sanchar Bhawan, New Delhi.

2. : . The Post Master General, Rajasthan Circle,
Jaipur
3. ., The,Sr. Superintendent of Post Office, Alwar

Division, Alwar.

.. Respondents

1 s
i
|

Mr. Satisﬁ’Khandelwal—‘counse} for the appiicant

/

CORAM:
HON'BLE MR. H.O.GUPTA, MEMBER (ADMINISTRATIVE)
HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL)
: " oR DER "

Per Hon'ble Mr. H.O.GUPTA,  Member (Administrative)

The .applicant is aggrieveﬂ of the order dated

-29.5.20@2 (Ann.Al), -issued-by the respohdent No.3, whereby

the resqlt of the exémination for recruitment to the cadre

of PAszfrom GDSs against fhg uﬁfélleé vacancies of LGOs
examinétidn held on 11.2.01, have been declared aﬁé none
of the candidates of Alwar Division aré ‘seiected; In
rélief,{he has pfayed for appropriate directions to the
respond%nts fbr ﬁuashing the order dateé 29.5.02 (Aﬂn.Al)

and also for preéaring proper merit list .and appbint'the
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persons.whése names appear in the meritzlist.'He has also
prayed for appropriate directions .to the- respbndents to
: =,

disclosed -the marks/pefcentage secured by the last

candidate. in - the opeh\ market reéecruitment held in the

department in the ‘yesr 1994, on various grounds stated in
the’applicafion.

20 ' Heard the learned counsel for the applicant.
2.1. ‘Duriné the course of arQUmehts, the 1learned
v ' counsel foér the applicant submitted that the apbliqant

- )

sﬁall be satisfied if appfopriate'difections are given to
disclqseléhe marks‘obtained by the candidates in éll parts
as aléo the mafks obtained by the last candidatevse;ected
. 7 - . .

in the opeﬁ market‘redfﬁitment as per the merit list for.
/ : 'the year i994; The leafped counsel for the spplicdant also
1submittea:£hat these ﬁarks are essentiai;ahd necessary so -

that. the applicant can know his weakness and improve upcn

his performance in the next examination.

‘2 ‘ \ 3. . We,.have conéidéred ,fhé- submissions ‘65, the
learned counsel for the applicant. Withéut going‘into the
'.mé;it of this casé,,we feel that:this OA be djsposéd of at
the stagé‘ of admissioﬁ ‘with the direction to ?he
. respondent No.3- cqnside; tO*scommunicat%hn> the marks
obtained- by the ‘applicant j}n all thé  parté of thé
examinationAhgld based:on the-hotification dafed 19;J0f01
and'aléo‘theAmérks obpained by -the last_c;ndidate in thé
merit who was seleqted'throﬁgh open market recruitment in
the-Year 1994, within six weeks from the date of receipt
cf the “cqpy of this order, which Wiii\'be sen£ by the

applicant to the respondent No.3 within one month from_
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today. In case there é&re =specific rules which provide,

. non-disclosure of marks, fhe' respondént: No.3 shall

communicate the same by enclosiﬁg a copy of such rule-: to

the appiicant within the said period. Ordered accordingly.

(M.L.CHAUHAN) . : \ ~ (H.O0.GUPTA)
Member (Judicial)) . Member (Administrative)
|
.



